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PART 111
COVERNMI%ZN'I‘ OF PUNJADB
DEPARTMENT OF EXCISE AND TAXATION
NOTIFICATION -
The 18th November, 2015

No. (;.S,R.GO/I‘.A.8/2005/83.8, 8-E and 70/Amd.(2)/2015.- In partizal

modification of the Govemmem of Punjab, Department of Excise and Taxation,
Motification No. G.S.R.63/P.A.8/2005/Ss. 8, 8-E and 7012013, dated the 6th

December, 2013, and in exercise of the powers conferred by section 70 read

with section 8, 8-E of the Punjab Value Added Tax Act, 2005 (Punjab Act
No. 8 0f 2005), and all other powers enabling him in this behalf, the Governor

of Punjab is pleased to make the following rules further to amend the Punjab
Value Added Tax (Incentives) Rules, 2013, namely:-

RULES

b (1) These rules may be called the Punjab Value Added Tax (Incentives)
Amendment Rules, 2015.

(2) They shall come into force and on with effect from the date of
their publication in the Official Gazette.

2. In the Punjab Value Added Tax (Incentives) Rules, 2013 (hereinafter

referred to as the said rules), for the words “Industrial Policy 0f2013”, wherever
occurring, the words “Fiscal Incenti

ves fo‘r'lndustrial Promotion-2013" shall
be substituted, ' : -

3. Inthe éaid'rulcs, inrule 2,-

(i)' for clause (h), the following clauses shall be substitut‘ed,'
namely:- |

“(h) ‘eligible unit” means,-
(a) in the case of a new, unit, -

a unit, which has been or has to be set up at
© anew site. An existing enterprise which sets
anew unit, shall be eligible for incentive only
then if it sets such new unit, at an independent,

distinct or separate site, may be within the
same premises;
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(1)
{iv)
(v}
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(M) in the case al expansion praject, -
an expansion profect means a unlt in an
eligible nres satisfying the following conditions
namely .

(Y There shall be a minimum 50%
herease inthe Fixed Capital Investment
(original value withowt depreciation) for all
Profects with original investment of Rs. 100
crore or less subject to the condition that the
minimum increase in the Fixed Capital
Investment would be Rs, | crore.

(2} For projects with original
investment above Rs. 100 crore, the minimum
increase in Fixed Capital Investment shall be
25% subject to & minimum limit of Rs. 50

crore; and

(})  Such expansion shall have to be
carried out afler the cutoff date of 01.04.2013

meaning thereby that the unit shall make the
requisite investments only after 01.04.2013
as expansion of the existing project;

(hh) “Health Sector Units”™ means hospitals, pelyelinics,
diagnostic centres, hospitals attached with the medical
colleges and medical research institutions;™;

in clause (1), for the words “an industrial unit”™ and “industrial™,

the words “an industrial, tourism and health sector unit™ and

“such” shall, respectively, be substituted:

clause (r) shall be omined, '
in clause (1), the words “and goods™ shall be omited; and
after clause (w), the following clause shall be insertad,
namely:-
“(ww) “Tourism Units" shall mean hotels, MICE,
heritage hotels, hotel-cut-spa, resbit-cum-apa, new
tourism projects, green hotely, special owrist ueis
{farmhouses, bread and  breakfasy, tenied
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In the said rules, in ryle 3.-

N subemla } g -
(1) insub-mule (2), for the WOrKs “its production
the words “jts production of Commercial |
production or funning condition™ ghyy L respectively, be subatituted;
(1)  in sub-ryla (4), for the worg =

substituted:

» .a " ™ chall B
goods™, the word “units™ shall be

(i) after sub-rule (3), the follow

Ing sub-rule shall be inserted, namely:-
“( S-A). The tax incentives shall be avaj lable 10 a health secror umin
On account of tax payabls

limbs or other items used g

°n deemed sales of implants, artificial
© indoor patients-

Provided that no incsn
medicines or gther m

and

tive shall be permissible on re-sal
edical items to indoor or outdaor patients.”;

(iv) insub-rule (7), for the words “the production in the unit™, the words
“the production in the un it or health sector unit or tourism unit, as
the case may be” shal] be substitutad; and
(v) aftersub-rule (7), inthe Explanation, for the words “existing mnit™,
the words “existing unit, tourism unit or health ssotor unie, as th
Case may be” shall be substituted. '
In the said rules, after rule 3, the following rule shall be inserted, namely:-
“3-A. Conditions for eligibility, entitlement. -Thess incentives shall be
admissible to an ‘eligible unit’ in relation to an expansion project subject
to the following conditions, namely:-

(1) These incentives shall not be available to the uniss specified
in the Negative List given at Annexure ‘A",

(2) These incentives shall be admissible to an expansion project,
which falls in an eligible area and in respect of which an
Eligibility Certificate has been granted by the competent
'authority.
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4. Inthe said rules, in rule 4‘,_
(M) inthe Table, after item (vi), the following items shall be inserted,
namely:-
“(vii) Incentives for Tourism Industries:
Categorization Cnlegot')?-l Category-2 Category-3 Category-4
based on FCI FClabove FClabove  FClabove
investmentslab  Rs. 10¢rto . Rs.25¢rto Rs.S0crto Ry, 100 cr
Rs.25cr Rs. 50 ¢r Rs. 100 ¢r
VAT/CST 40% 5% 0% 5%
: ; 8 10
' Eligibility period 5 7 4

(viii) Incentives for Health Sector Units:

—_—
. (Category-2 Category-3
Investment Category-1 Lategory gory .
Category Scruptol0cr  Morethan 10 ¢r More than 50 ¢r
Zone-1 From o upto50.cr :
25 cruptoSer  Morethan S0cr - More thay 100 ¢r
Zore2 From 20 ¢ upto 100 cr
———
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